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3meer/ ORDER

Per Rajesh Kumar, AM :

This is an appeal filed by the assessee against the order dated
10.01.2025, passed by the Id. CIT(A), National Faceless Appeal Centre
(NFAC), Delhi, for the assessment year 2021-22.

2. The only issue raised by the assessee is against the dismissal of
the appeal of the assessee by CIT(A) upholding the assessment order
passed by the CPC wherein the exemption u/s.11 & 12 of the Act claimed
was rejected thereby disallowing the entire expenses incurred by the trust.
3. Facts in brief are that the assessee filed its return of income on
30.03.2022 within the extended due date i.e. 31.12.2021. The AO/CPC
while processing the return of income u/s.143(1) of the Act noted that the
assessee has not registered u/s.12A of the Act and consequently
disallowed the expenses thereby assessing the gross receipts of the
assessee. In the appellate proceedings, the Id.CIT(A) also dismissed the

appeal of the assessee, wherein the |d.CIT(A) noted that the assessee
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has not filed the income tax return and audit report within the extended
time limit for which the assessee has not given any plausible explanation.
4, After hearing the rival contentions and perusing the material
available on record, we find that the assessee trust is registered u/s.12A
of the Act by provisional registration granted on 22.05.2021 whereas the
order u/s.143(1) of the Act was passed by the AO/CPC on 27.05.2021.
Similarly the Id.CIT(A) passed the appellate order on 10.01.2025 by
ignoring the fact that the assessee is enjoying the provisional registration
u/s.12A of the Act. We note that both the authorities below have wrongly
decided the issue. In our opinion, the order passed by the AO/CPC is
totally incorrect as has completely overlooked the provisional registration
u/s.12AA of the Act as referred to above and assessed the gross receipt
as income of the trust. Thus, we set aside the order of the Id. CIT(A) and
direct the AO/CPC to examine the issue afresh considering the fact that
the assessee has registration u/s.12AA of the Act.

5. In the result, appeal of the assessee is allowed for statistical
purposes

Order pronounced in the open court on 26/08/2025.
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